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MADHYA PRADESH ACT
No. 12 oF 2024

THE MADHYA PRADESH VISHWAVIDYALAYA (DWITIYA SANSHODHAN)

ADHINIYAM, 2024

[ Received the assent of the Governor on the 9" August, 2024; assent first published in the ““Madhya Pradesh
Gazette (Extra-ordinary)”’, dated the 10" August, 2024.]

An Act further to amend the Madhya Pradesh Vishwavidyalaya Adhiniyam, 1973.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fifth year of the Republic
of India, as follows :-

1. (1) This Act may be called the Madhya Pradesh Vishwavidyalaya (Dwitiya  Short title and
Sanshodhan) Adhiniyam, 2024. commencement.

(2) Tt shall come into force from the date of its publication in the Madhya Pradesh
Gazette.

2. In the Second Schedule of the Madhya Pradesh, Vishwavidyalaya Adhiniyam, 1973,- Amendment of
Second Schedule.

(1) in Part I, for serial number 3 and 4 and entries relating thereto, the following serial
numbers and entries relating thereto shall be substituted namely :—

S. No. Name of university Headquarters Territorial jurisdiction (area
comprised within the limits
of revenue district)

1) @ ©)) C)

13, Devi Ahilya Indore Indore, Dhar and Jhabua.
Vishwavidyalaya, Indore

4. Jiwaji Vishwavidyalaya, Gwalior Gwalior, Datia, Sheopur,
Gwalior Morena and Bhind.”;
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(2) in Part I, after serial number 3 and entries relating thereto, the following serial numbers and entries
relating thereto shall be added, namely :—

S. No. Name of university Headquarters Territorial jurisdiction (area
comprised within the limits
of revenue district)

ey ) 3 @
"4, Krantisurya Tantya Bhil Khargone Khargone, Khandwa,
Vishwavidyalaya, Khargone Burhanpur, Badwani and Alirajpur.
5. Krantivir Tatya Tope Guna Guna, Ashoknagar and
Vishwavidyalaya, Guna Shivpuri.”.
Repeal and 3. (1) The Madhya Pradesh Vishwavidyalaya (Sanshodhan) Adhyadesh, 2024 (No. 2
Saving. of 2024) is hereby repealed.

2. Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance, shall be deemed to have been done or taken under the
corresponding provision of this Act.
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